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Present: Hen' ble Mr.Justice Sø1 .Mal1jck,VJ!ce..hajrnan. 
Hon'ble Mr.S'.Dastaj Adminigtrtjve MerrUDer 

CHITTAWJAN S -IA & ANR IN 0. A..o4/96) 
SASANKA sEN & b.s 
PRADIP CHOWDHUi'(Y & ORS. 

IN o. A. 619/96) 
IN 0.A4  622/96) 

HIMANGSHU KR. SIIOSAL & ORS IN 0.A.1060/96) 

- 
UNI014 OF INDIA & ORS 

For the petitioners; MrJ, counseljj  
Mr0K .Saha,counsel, 
Mr03. .Gupta,counsel. 

For the respondntss Mr03, ukherjee,counsel0  

R 

both sides appear and we have h ard them0  

	

It 	is submitted by tte ld.couns is appeazing:for th 	H 
petitioners in the aeresaid Ck.As that th cause of action and 
the point in issue in all thee applicati ns are the same and 
similar and as such, these 4 a p1ications may be heard tOgether. 

After g€ing through tile material on record, we are 
of the view that the . above 4 ap1ications should be heard 
together9  Accordingly, after haring the d.counsels appearing 
for the respective pètitienersj we admit e aforesaid applica-
tions for adjudication. It appears that .r ly has already been 
put in on behalf of the respor1ents in all these cases, Matter 

be listed for hearing on 23,4,98 analogous y with other 3 
applications. Rejoinder, if any, to be put in within 3 weeks 
before the next date, 
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(S,Dasgta 	 (S.1.JMa1jjjç) 

	

Meer(A) 	Vice_Chairman. 
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